S.JAGANNADHAM
REGISTRAR (VIGILANCE)

HYDERABAD,
DT:12.01.2015

Sir/Madam,

SuB: COMPANY LAW BOARD - Filling up of one post of Member
(Judicial), in the Company Law Board, at any one of the four
places Viz., Delhi, Mumbai, Kolkata and Chennai - Willingness from
the working District Judges who are going to retire within six
months on .attaining the age of superannuation called for -
Regarding. =~ -

REF: Letter No.A-12023/5/2014-Ad - IV, dated 23.03.2014 from the
Under Secretary, Government of India, Ministry of Corporate
Affairs, New Delhi. -

_ . s . .-000-
I am to state that the Under Secretary to the Government of India,

New Delhi, in his letter referred to above has stated that applications are

invited for one post of Member (Judicial), in the Company Law Board, at any

one of the four places Viz., Delhi, Mumbai, Kolkata and Chennai, depending
on the requirement is to be filled up shortly and requested that the
advertisement may be given wide publicity so that there would be sufficiently
large number of candidates applying for the said post. The letter of the Under
Secretary, Government of India, New Delhi, along with its enclosures are

placed in the High Court’s Web site ife., http://hc.tap.nic.in.

As has been directed, I am to state that the High Court upon
considering the said notification. decided to call for willingness applications
from the working District Judges who are going to retire within six months in
the cadre of District Judges. I am therefore, to request you to circulate
among the District & Sessions Judges, who are going to retire from service
with in six months on attaining the age of superannuation i.e. in the months
of January 2015 to June 2015, working in your District/ Unit and further the
Officers, who are eligible may download the copy of the letter from the
High Court’s official Web Site and submit their willingness applications (in
original), directly to the High Court, on or before 13.01.2015 (before 12:00
noon) by SPEED POST or any other source. Further, the applications
received after 13.01.2015 (before 12:00 noon) will not be forwarded.

Yours faithfully
Copy to: '
1 The Chief Judge, City Civil Court, Hyderabad.

S- ;B@MM»%%\M
REGISTRAR (VIGILANCE)

2 The Metropolitan Sessions Judge, Hyderabad.

3 The Chief Judge, City Small Causes Court, Hyderabad.

4 THE PRL. DISTRICT AND SESSIONS JUDGES: :

Adilabad, Anantapur, Chittoor, Cuddapah, East Godavari at Rajahmundry,

Guntur, Karimnagar, Khammam, Krishna at Machilipatnam, Kurnool,

Mahabubnagar, Medak at Sangareddy, Nalgonda, Nellore, Nizamabad,

Prakasam at Ongole, Rangareddy District, Srikakulam, Visakhapatnam,
. Vizianagaram, Warangal and West Godavari at Eluru. :

5 The Central Project Co-ordinator, High Court of Judicature at Hyderabad.
(with a request to upload the letter along with the letter of the Under Secretary to
the Government of India, New Delhi along with its enclosures in the High Court’s
Official website.)
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Dated: ?.3December, ‘2014
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& All RDF/ROCS/OLs ang:office: ,_Jm heqdquamm of Mnusu'y of Corporate Aﬁ'mrs
‘ S 5. -: Secretiry ; Company. qu’Boiard _ | g
2 6 egistrar, Competition Agpaltaie Tnhunal(CAT) o Bl :
e olnsﬁtuta of hr _fmcuumantg of India- (CAI), I P Estnte New De!hl-l 10002
: -8 sy, Institate of COSE eeoi,mtanis oﬂndla,(IGoAf),Suﬂder Street, Kolkata, = -
1\ 9 npany. Secretanes of India. (ICSI), Insntutmnal Area, Lodhn Road, New :

N

o
&

Sllh Ellling up one. post o‘l' Member (Judtcml’) and one }mst of Member Hechmcﬂl) in the
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| ) | o ANNEXURE-I
FORMAT OF APPLICATION FO THE _POST OF MEMBE' _COMPANY LAW BOARD .

| passport ‘size |
" | -photograph to- be | .
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Annexure IT
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